
TffB PR@V ENTIVE DETEPT10N (ANJ3 N DMBNT) 
ACT, 1952 

An Aot hi ther  to arnetld the Preventive ~etelltion Act, 1950. 

E it enacted by ~arllflnlent as follows : - 
1. BhW title.-This Act may be called tht: Preventive Detention 

(Amendment) 4ct, 1952. 
2. Amendment of section 1, Act IV of 1950.-ln sub-section (3) ot 

section 1 of the Preventive Detention Act, 1950 (tlereiuaftt-I. rt-+erred tu 
as the principal Act), for the word "April'' tl:e worll "0ctob::r" shall bt\ 
substituted. 

3. Validity and duration of detention in certain caw.-Every detail- 
tion ol.d(,r confirmed under section 11 of the principal Act and i l l  forcc! 
i1:lmediately before the commencement of this Act shall have eiYect ~s if 
it had been confirmed under the provisions of the pri~lciptll Act. as amended 
bv thi3 Act; and accordingly, where the per;od of detention is either not 
speoified in such detention order or specified (Is) whatever form of words) 
to be for the duration or until the expiry of the principal Act or until the 
31st day GE March, 1952, such detention order shall continue to remain in 
force for sc long as the principal Act is in force, but without prejudicg to 
the powcr of the appropriate Government to revoke or modify i t  ah nnp 


